CENTRAL ADMINISTRATIVE TRIBUNAL P RINCIPAL BEN CH
0.A.No, 1975/97

i)

New nelhi: this the /D ° day of mecember, 1997,

HOM *BLE MR.S.R.ADIGE, VICE CHAIAM AN ( 8)
HON'BLE MAS. LAKSHMT SuaMIN ATHAN, MeaM8ER(3)

gnt.83zni Khana,

Wo Shri Bhupendar Nand Khana,

working as asstt. Mistress, -

Oak Srove School,

Northem Railway Jharp ani,

Distt. Dehradumn, Up sees Applicent,

(By adwcate: Shri S. X Sawhnay)
Ve rsusg

Union of Indiaz through
Secretary,

Railway Board,

Qail Bhawm,

New Delhi,

2. Gensral Manager,
Northern Railway,
Baroda Houss,

New Delhi.

3. Chief Personnel Officer,
Northem =23siluay,
Acting as Exscutivwe Govemor,

0=k Grove School,
Jharmp =i,
Distt. Dehradmo

4. mrS. SoBoBhESkarg
Head Mistress,
Oak Grove School,
Northem Railway,
Jharp.d"i’
Distt., Dehradun ‘ «sees RESpOnden ts,

(By Adwecate: Shri R.L. Dhauan )
JUMGMEN T

HON'BLE MRsS. R, ADIGE, VICE cHal Man ()

Applicant impuons respondents® order dated
25.2.97 {mnnexure=a1) granting extension of service
to respondent No.4 for six months w.e.f. 1.3.97
Ad prays for conSideration for the post of Head

Mistress Junior School Ogk Grovs School, Jharpani.



-2 -

e note that during the péndency of the present
0pa, respondent has been given a further axtension_
of six months beyond 1.9.97 vide respondents’
order of said date (Annexure-R3) which will

" expire on 28.2,98.

2. ‘s have heard Siri Sautney for the

spplicant and Shri Dhaum for respondents,

- 3 adnittedly the afcrésaid post of Head
Mistress is alselec,ti,on post, Respondents also
admit that Respondent No.4& uhb was prome ted to ‘the
said post through sele ction on 37.12.92 continued
to work on that post till 28,2,97, her nomal

date of superannuation, They seek to justify
thei: grznt of extension to her on the aforesaid
post on the g round of her efficiency and

high quality of her work, Respondents also contend
that on the aforesaid post in an excadre post,,
applicant has no enforceable right to be sppointed
to that post. As the rules require the post to be
filled up through selection, respondents are

not acting according o rules uhen they retain
Respondent No.4 on the sald post by giving her

repeated extensionibeyond her date of superennuation.
They shall not give her further extension beyond 28.2,9

-4 Accordingly, we disposs of this 0 yith

a direction to respondents to initiate sction well
in time to fill up the said post strictly in
'a‘ccnrdaﬁca with ths RFB_, af ter éonsidsring the

case of all those eligible candidates coming within

~ the zone of consideration,such that the selected

J
candidate is in a position to join the post on 1 3,98,
No costs, _
o, Pk T oo Afeh g
RSe LAKSHMT syamInaTHa ) { S.R.ADIGE)

/ua/ MEMBER(3) VICE cHaIman(n).



